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HON’BLE MR. JUSTICE INDRAJIT MAHANTY
Chief Justice, High Court of Tripura

Born on 11th November, 1960 at Cuttack in the State of Orissa to late Ranjit Mahanty, Barrister 
at Law and advocate Smt. Shakuntala Mahanty.

Studied upto +2 at Mount Hermon School, Darjeeling (West Bengal), thereafter obtained 
B.Com (Hons.) from Ravenshaw College, Cuttack (Orissa), LL.B. at Campus Law Center, Delhi 
University, and thereafter LL.M. from the University of Cambridge (England).

Enrolled as an advocate with Orissa State Council in 1984, and began legal practice under his 
father late Br. Ranjit Mahanty till his demise in the year 1989. Thereafter started independent 
practice in the field of Commercial Law, Arbitration, Taxation, Civil and Criminal, Writs & 
Service Law before the Civil Court, Orissa High Court and the Supreme Court of India, as well 
as, conducted few arbitration proceedings at London.

Elected to the Orissa State Bar Council of India from 1989 to 2006 and elected to represent 
Orissa State in the Bar council of India between 1998 to 2003. Elected as the Managing Trustee 
of Bar Council of India Trust in the year 2003. Member of Board of Governors, National Law 
School of India University (Bangalore) from 2000 to 2003, and NALSAR (Hyderabad) from 
2000 to 2002, Mount Hermon School, Darjeeling between 1997 and 1999 and Lawrence School 
(Lovedale) Ooty from 2002 till 2006. Life member of Orissa High Court Bar Association as well 
as member of the Supreme Court Bar Association.

Elevated as Judge of the Orissa High Court on 31st March, 2006. Took oath as a Judge of the 
Bombay High Court on 14th November, 2018.

Took oath as Chief Justice of Rajasthan High Court on 06-10-2019 and demitted the office of the 
Chief Justice of Rajasthan High Court on 12-10-2021(F/N).

Transferred to High Court of Tripura and took oath as the Chief Justice of High Court of Tripura 
on 12-10-2021 (A/N).

PROFILE OF JUDGES



HON’BLE MR. JUSTICE S. TALAPATRA
Judge, High Court of Tripura

Born on October 4, 1961 at Udaipur, Tripura. Did his graduations in Arts and Law from 
University of Calcutta. Was enrolled with the Bar Council of Assam, Nagaland, Meghalaya, 
Manipur, Tripura, Mizoram and Arunachal Pradesh on September 12, 1990. Practiced mainly 
at Agartala Bench of Gauhati High Court and appeared in catena of constitutional, civil and 
criminal matters. Was designated as Senior Advocate on December 21, 2004.

Was sworn in as an Additional Judge of Gauhati High Court on November 15, 2011.

His Lordship took oath as Permanent Judge of High Court of Tripura on 13.09.2013.

His Lordship officiated as the Acting Chief Justice of the High Court of Tripura w.e.f.                
02-11-2018 to 13-11-2018.

His Lordship officiated as the Acting Chief Justice of the High Court of Tripura w.e.f.                
11-11-2019 to 15-11-2019.
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HON’BLE MR. JUSTICE T. AMARNATH GOUD
Judge, High Court of Tripura

Honourable Sri Justice T.Amarnath Goud was born on 01-03-1965 at Secunderabad to Sri 
T.Krishna and Smt.Savitri. Had School education in St.Patricks High School, Secunderabad, 
Intermediate in Wesley boys Junior College, Secunderabad, B.Sc., Degree from Arts and 
Science College, Secunderabad, (Osmania University, Hyderabad) and LL.B., from Shivaji 
Law College, Maratwada University, Maharastra. Enrolled as Advocate on 22-09-1990 
in the Bar Council of A.P. Joined the Chambers of Honourable Sri Justice V.Eswaraiah 
(then was Advocate). Actively practiced in Civil, Criminal, Constitutional and all other 
branches of Law and also Standing Counsel for Nalgonda District Co-operative Central 
Bank Limited. Honourable High Court has appointed him as Arbitrator, Amicus Curie and 
Advocate Commissioner in several cases and also Panel Lawyer for A.P. High Court Legal 
Services Committee. Was Honourary President of Human Rights Protection Organisation, 
Hyderabad. Served A.P. High Court Advocates Bar Association, Hyderabad as Vice 
President, Joint Secretary, Treasurer and also as Executive Committee Member. Was a Lion 
for the last 21 years in Lions Clubs International (Lions Club of Secunderabad Millennuium 
Disc 320C) and Trustee of Heart and Eye Foundation, Trustee of Lions Bhavan, Hyderabad. 
Served as Region Chairperson, Zonal Chairperson and District Chairperson in Lions Clubs 
International. Belongs to the family of Philanthropist. Grand father Sri T.Anjaiah Goud 
(owner of Paradise Theatre, Secunderabad) donated land for burial ground at Kavadiguda, 
Hyderabad and also statue of Mahatma Gandhi at M.G.Road, Secunderabad, which was 
unveiled by the then Honourable Prime Minister of India Sri Pandit Jawaharlal Nehru in 
the year 1951. Elevated as Judge of High Court of Judicature at Hyderabad for the State 
of Telangana and the State of Andhra Pradesh on 21-09-2017. During his tenure of 4 years 
in Telangana High Court, His Lordship disposed off 87,957 cases.The total pendency of 
Telangana High Court is aroubd 2,36,000 cases. His Lordship took oath as the Judge, High 
Court of Tripura on 28-10-2021.



HON’BLE MR. JUSTICE ARINDAM LODH
Judge, High Court of Tripura

Date of Birth	                        :  25.03.1963
Educational Qualification	 :  B.Sc., LL.B.
Date of Enrolment	             :  08.12.1988
Date of Elevation	             :  07.05.2018
Area of Specialization         :  Constitutional, Civil, Criminal, Taxation, Labour, Service and 
                                                   Intellectual Property matters.

His Lordship practised before the Agartala Bench of the Hon’ble Gauhati High Court till the 
formation of the High Court of Tripura in the year 2013 and after that under the High Court of 
Tripura, Agartala till His Lordship’s elevation.

His Lordship has worked as CGC and Railway Advocate for Agartala Bench of the Gauhati High 
Court. Was appointed as the Standing counsel for the Indian Railways (N.F. Railway), Indian 
Oil Corporation Ltd., Regional Provident Fund Commissioner for the Tripura Region, Govt. 
of India., Prasar Bharati, Ministry of Broadcasting, Govt. of India, Khadi & Village Industries 
Commission, Tripura Region, Govt. of India and was the panel counsel for the Union Public 
Service Commission, New Delhi for Tripura region.

His Lordship was also appointed as Asst. SG, Govt. of India in the year 2009 for the Agartala 
Bench of the Gauhati High Court and senior panel counsel, Govt. of India.

His Lordship took oath as the Judge, High Court of Tripura on 07.05.2018.
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HON’BLE MR. JUSTICE S.G. CHATTOPADHYAY
Judge, High Court of Tripura

Born on 1st January, 1961. Graduated in Law from the University College of Law, Calcutta in 
January, 1988. Enrolled as an Advocate on 8th December, 1988 and started practising law. Joined 
Tripura Judicial Service on 18th July, 1991 as a Munsiff Magistrate. Worked as Judge, Family 
Court, Member Secretary, Tripura State Legal Services Authority, District and Sessions Judge, 
Registrar (Vigilance) and Registrar General of the High Court. Was nominated by the National 
Legal Services Authority to be a part of the delegation visiting Malawi in South Eastern Africa 
in November, 2012. Appointed as a Judge of the High Court of Tripura on 4th March, 2020 and 
took oath as Judge of the High Court on 6th March, 2020.
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THE HIGH COURT OF TRIPURA 
Court Administration

The High Court of Tripura was established on 23rd March, 2013 in terms of Section 
28-A(c) of the North Eastern Areas(Reorganization) Act,1971 as amended in 2012 by the 
North Eastern Areas (Reorganization) and other related laws (Amendment) Act, 2012 which 
came into force on 23.03.2013. Prior to its establishment the State of Tripura was under 
the jurisdiction of the Gauhati High Court and the Gauhati High Court had a permanent 
bench at Agartala.

	 The administrative powers for determining the structure of the Registry including 
recruitment of officers and staff members of the High Court exclusively vest in Hon’ble the 
Chief Justice of the High Court under Article 229 of the Constitution of India. Hon’ble the 
Chief Justice, in exercise of his powers conferred under article 229 of the Constitution, 
has framed ‘The High Court of Tripura Services (Appointment, Conditions of Service & 
Conduct) Rules, 2014’ to regulate the appointment and conditions of service of the Officers 
and staff members of the Registry of the High Court.

	 The Registrar General is the senior most administrative officer of the High Court. 
The post is filled up by a Judicial Officer of the rank & status of District & Sessions Judge. 
There are Registrar (Vigilance & Rule), Registrar (Judicial) and Registrar (Administration 
and Planning & Management). The posts of Registrars other than the post of Registrar 
(Administration and Planning & Management) are always filled up by Judicial Officers 
from the cadre of District Judge and the post of Registrar (Administration and Planning & 
Management) is filled up by promotion from the post of Joint Registrar failing which by a 
Judicial Officer of the cadre of the District Judge.

	 Apart from the Registrars, there are one Joint Registrar, five Deputy Registrars, 
eight Assistant Registrars and other officers & staff members of various ranks to assist the 
Registrar General in running the Registry of the High Court. The Registrar General and 
the officers upto the rank of Deputy Registrars are assigned the work of specific branches 
of the Registry by an Administrative Order (Order 21) issued by Hon’ble the Chief Justice.

	 There are total 356 posts in the establishment of the High Court which includes 75 
Gazetted officers, 166 Non-Gazetted officers and 115 Non-clerical staff.
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For a disciplined, systematic and efficient functioning, the Registry of the High 
Court has been divided into 20 sections / units for dealing with matters pertaining to 
Receipt & Dispatch, Protocol, Cause List, Commissioner of Affidavit, Filing and Stamp 
Reporting, Criminal matters, Regular First Appeal (RFA), Regular Second Appeal (RSA) & 
Civil Revision Petition(CRP), Writ Petition & Writ Appeal, Paper Book, Library, Computer, 
Accounts, Establishment, Cash, Store, Copying, Court Officer’s section, Vigilance & 
Statement and Record Room etc.

	 There is a full-fledged computer section in the High Court which is implementing 
the eCourts project across the State. The Judgments and Orders of the High Court and 
those of the District Courts are being regularly uploaded in the National Judicial Data 
Grid. The Judgments and orders of the High Court are also being uploaded on its own 
web portal. There is also a cyber forensic lab functioning in the computer section of the 
High Court. To maintain discipline and punctuality in attendance Bio-metric attendance 
system has been introduced in the High Court. 

	 eSewa Kendra of the High Court functions during the working hours of the 
Registry to provide necessary assistance and dedicated service to the visitors, litigants 
and lawyers. There is a medical unit consisting of two medical officers and supporting 
staff in the High Court premises to provide emergency medical facilities to the visitors, 
litigants, lawyers and officers and employees of the High Court. 

Oath taking ceremony of Hon’ble Mr. Justice Indrajit Mahanty, 
Chief Justice, High Court of Tripura.
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The Registrar General alongwith other Officers and staff 
members of the Registry of the High Court of Tripura.



STRENGTH OF JUDGES IN THE HIGH COURT 
AND IN THE DISTRICT JUDICIARY

TRIPURA HIGH COURT
Approved Judge Strength: 05 [ Pmt.: 04 Addl.: 01]

(List of Judges arranged according to date of initial appointment)
AS ON 01/03/2022

Strength of Judicial Officers
in District Judiciary as on 01-03-2022

14

Sl.
No.

Name of the Judge
S/Shri Justice Source

Date of
Appointment 

as Addl.
Judge

Date of
Appointment
As Pmt. Judge

Date of
retirement Remarks

1. INDRAJIT MAHANTY BAR 31/03/2006 23/03/2007 10/11/2022 CJ w.e.f. 12.10.2021
[PHC: Orissa]

2. SUBHASIS TALAPATRA BAR 15/11/2011 13/09/2013 03/10/2023

3. TODUPUNURI AMARNATH GOUD BAR -- 21/09/2017 28/02/2027 Joined on 28/10/21
(PHC: Telangana)

4. ARINDAM LODH BAR -- 07/05/2018 24/03/2025

5. SATYA GOPAL CHATTOPADHYAY SERVICE -- 06/03/2020 31/12/2022

DISTRICT JUDICIARY

Grade Sanctioned 
Strength

Working 
Strength

Vacancies

Grade - I 37 35 02

Grade - II 36 36 Nil 

Grade - III 49 37 12

Total 122 108 14
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Statement Showing The Institution, Disposal & Pendency of 
Cases w.e.f. 01.01.2021 To 31.12.2021

15

PENDENCY, INSTITUTION & DISPOSAL OF CASES 
IN THE HIGH COURT

Sl.
No.

Category of Cases Opening Balance as 
on 01.01.2021

Institution from 
01.01.2021 to 

31.12.2021

Disposal from 
01.01.2021 to 

31.12.2021

Pendency as on 
31.12.2021

CIVIL CASES

1 RFA 94 9 37 66

2 MFA 12 0 2 10

3 MFA (FA) 4 1 3 2

4 MFA (EC) 2 2 2 2

5 FAO 4 1 3 2

6 ARB. P 11 16 23 4

7 ARB. A 3 2 2 3

8 MAT APP. 46 13 13 46

9 FA 21 3 6 18

10 MAC APP. 67 53 71 49

11 ITA 1 0 1 0

12 CROSS OBJECTION 6 5 6 5

13 LA APP. 110 78 68 120

14 CE. Ref. 0 0 0 0

15 CRP 59 94 120 33

16 REV. PET. 8 46 40 14

17 TR.P(C) 3 28 21 10

18 CONT. CAS (C) 46 111 109 48

19 CONT. APP (C) 0 0 0 0

20 CA 0 0 0 0

21 CO.PET. 1 0 0 1

22 WP(C) 872 978 1114 736

23 WA 537 305 578 264

24 WP(C)(PIL) 14 31 17 28

25 WP(C)(CAT) 7 2 6 3

26 WP(C) (HC) 0 6 1 5

27 RSA 101 32 55 78

28 SAO 1 1 1 1

29 CENTRAL EX. APP. 6 0 5 1

30 TEST CAS. 0 2 2 0

31 EL.PETN. 0 0 0 0

32 MFA (CUSTOMS ACT) 0 0 0 0

TOTAL 2036 1819 2306 1549

H
IG

H
 C

O
U

R
T 

O
F 

TR
IP

U
R

A 
   

   
|  

   
 A

N
N

U
A

L 
R

EP
O

R
T 

20
21

 - 
22



Statement Showing The Institution, Disposal & Pendency of 
Cases w.e.f. 01.01.2021 To 31.12.2021

16

Sl.
No.

Category of Cases Opening Balance 
as on 01.01.2021

Institution from 
01.01.2021 to 

31.12.2021

Disposal from 
01.01.2021 to 

31.12.2021

Pendency as on 
31.12.2021

CIVIL MISC. CASES

33 C.M.APPL. 8 0 8 0

34 CAVEAT 0 6 6 0

TOTAL 8 6 14 0

CRIMINAL CASES

35 CRL.A(J) 94 25 56 63

36 CRL.A 67 22 53 36

37 CRL.REV.PET. 101 62 106 57

38 CRL.PETN. 14 56 62 8

39 CRL.L.P. 2 9 7 4

40 CRL.REF. 1 0 1 0

41 CRL.(D) REF. 1 1 0 2

42 TR.P(CRL.) 1 2 3 0

43 WP(CRL.) 7 12 11 8

44 CONT.CAS (CRL.) 0 1 0 1

45 AB 8 89 92 5

46 BA 3 89 89 3

TOTAL 299 368 480 187

CRIMINAL MISC. CASES

47 CRL.M.APPL 0 0 0 0

TOTAL 0 0 0 0

GRAND TOTAL 2343 2193 2800 1736
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PENDENCY, INSTITUTION & DISPOSAL OF CASES
 IN THE DISTRICT JUDICIARY

District-Wise, Category-Wise & Year-Wise Statement (Compiled) showing Opening
 Balance, Institution, Disposal and Pendency in the District Courts of Tripura

West Tripura District, Agartala
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 938 378 297 1019

2 Money Suits 191 88 36 243

3 RCC Cases 62 10 10 62
4 Misc (J) Cases 954 691 741 904

5 Title Execution Cases 132 19 34 117

6 Money Execution Cases 309 44 90 263

7 Title Appeals 160 18 60 118

8 Money Appeals 15 2 7 10

9 RCC Appeals 1 0 1 0

10 RCC Revision Cases 10 0 5 5

11 Misc Civil Appeals 36 13 24 25

12 Claim Cases u/s 166 MV Act 832 274 153 953

13 Indian Successions Act/Succession/G & W 
Act Cases 26 26 28 24

14 Guardianship Cases 46 27 41 32

15 Misc. Cases (Probate) 25 15 10 30

16 Title Suits (Probate) 5 4 2 7

17 Title Suits (Matrimonial) 0 0 0 0

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 1 0 0 1

20 Reference under LA Act 364 9 87 286

21 Reference under ID Act 2 0 0 2

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 18 0 9 9

26 Other contested Civil Cases not covered 
above 78 46 28 96

SUB-TOTAL (A) 4205 1664 1663 4206
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West Tripura District, Agartala
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 298 124 48 374

2 Session Cases:II 131 49 27 153

3 Criminal Appeals 47 17 33 31
4 Criminal Revisions 15 16 16 15

5 NDPS Act Cases 192 105 38 259

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

127 43 43 127

7 Other cases under Special Act tried by Ses-
sions Courts 27 1 0 28

8 Warrant Procedure IPC Cases 2398 536 302 2632

9 Warrant Procedure cases under other Acts 
not included in this list 10 0 4 6

10 Summons Procedure IPC Cases 1393 448 304 1537

11 Summons Procedure Cases Under Other Acts 
not included in this list 0 0 0 0

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 0 1 0 1

16 Essential Commodity Act Cases 54 2 3 53

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 0 0 0 0

18 Domestic Violence Act Cases 270 155 109 316

19 NI Act Cases 1160 254 295 1119

20 MV Act Cases/ Traffic Challan Cases 4939 3144 5419 2664

21 Excise Act Cases 297 216 156 357

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 2 8 2 8

24 Wild life Cases 3 4 0 7

25 Labour Act Cases 16 0 0 16

26 Weights & Measures Act Cases 1 0 0 1

27 Foreigners Act Cases/ IM(D)T Act 3 0 1 2

28 Cases under Passport Act and Rules made 
there under 21 5 0 26
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West Tripura District, Agartala
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 4 0 0 4

31 Gambling Act Cases 42 14 16 40

32 Tripura Police Act Cases 2129 1289 2210 1208

33 Tripura Shop & Establishment Act Cases 9 0 1 8

34 Cases of Atrocities on SC/ST 2 0 0 2

35 Prevention of Corruption(PC) Act Cases 14 0 1 13

36 Consumer Protection (CP) Act Cases 0 0 0 0

37 Arms Act Cases 22 1 0 23

38 Information of Technology (IT) Act Cases 0 2 0 2

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 1 0 0 1

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 0 454 454 0

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 11 11 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of in Lok Adalats/Holiday 
Courts:

(a) MAC Cases; 0 0 0 0

(b) Matrimonial Matters; and 0 0 0 0

(c) Other Cases 0 0 0 0

45 Bail Applications u/s 438 &439 of Cr. P.C 2 296 297 1

46 Other Bail Applications 0 10007 10007 0

47 Other Misc Cases not covered above 309 471 507 273

48 Other Criminal Cases not covered above 155 133 121 167

49 Cases Tried by the Juvenile Justice Board 43 21 42 22

SUB-TOTAL (B) 14136 17827 20467 11496

GRAND TOTAL (A+B) 18341 19491 22130 15702
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

Gomati District, Udaipur
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 171 103 37 237

2 Money Suits 20 8 4 24

3 RCC Cases 0 0 0 0
4 Misc (J) Cases 204 144 184 164

5 Title Execution Cases 41 11 12 40

6 Money Execution Cases 55 17 22 50

7 Title Appeals 70 12 10 72

8 Money Appeals 2 0 2 0

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 7 0 4 3

12 Claim Cases u/s 166 MV Act 147 84 35 196

13 Indian Successions Act/Succession/G & W 
Act Cases 7 10 9 8

14 Guardianship Cases 12 10 10 12

15 Misc. Cases (Probate) 0 1 0 1

16 Title Suits (Probate) 0 0 0 0

17 Title Suits (Matrimonial) 34 17 18 33

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 0 0 0 0

20 Reference under LA Act 2 6 1 7

21 Reference under ID Act 0 0 0 0

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 49 0 10 39

26 Other contested Civil Cases not covered 
above 73 101 124 50

SUB-TOTAL (A) 894 524 482 936
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Gomati District, Udaipur
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 77 53 20 110

2 Session Cases:II 10 46 6 50

3 Criminal Appeals 33 13 15 31
4 Criminal Revisions 4 12 8 8

5 NDPS Act Cases 34 23 6 51

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

26 28 15 39

7 Other cases under Special Act tried by 
Sessions Courts 12 1 5 8

8 Warrant Procedure IPC Cases 446 283 101 628

9 Warrant Procedure cases under other Acts 
not included in this list 0 0 0 0

10 Summons Procedure IPC Cases 248 213 118 343

11 Summons Procedure Cases Under Other Acts 
not included in this list 0 0 0 0

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 4 0 1 3

16 Essential Commodity Act Cases 4 1 0 5

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 43 30 21 52

18 Domestic Violence Act Cases 70 72 47 95

19 NI Act Cases 104 73 38 139

20 MV Act Cases/ Traffic Challan Cases 1313 1845 1963 1195

21 Excise Act Cases 103 37 124 16

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 10 10 9 11

24 Wild life Cases 0 0 0 0

25 Labour Act Cases 2 0 1 1

26 Weights & Measures Act Cases 0 0 0 0

21

H
IG

H
 C

O
U

R
T 

O
F 

TR
IP

U
R

A 
   

   
|  

   
 A

N
N

U
A

L 
R

EP
O

R
T 

20
21

 - 
22



22

Gomati District, Udaipur

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)
Opening Institution Disposal Pendency at 

the end of 
the year

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0

28 Cases under Passport Act and Rules made 
there under 3 4 3 4

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 0 0 0 0

21 Gambling Act Cases 3 10 12 1

32 Tripura Police Act Cases 485 415 698 202

33 Tripura Shop & Establishment Act Cases 0 1 0 1

34 Cases of Atrocities on SC/ST 0 0 0 0

35 Prevention of Corruption(PC)Act Cases 3 0 1 2

36 Consumer Protection (CP) Act Cases 0 0 0 0

37 Arms Act Cases 4 0 0 4

38 Information of Technology (IT) Act Cases 0 0 0 0

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 0 0 0 0

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 0 0 0 0

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 0 0 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of Lok Adalat in Lok Adalats/
Holiday Courts:

(a) MAC Cases; 0 6 6 0

(b) Matrimonial Matters; and 0 0 0 0

c) Other Cases 0 0 0 0

45 Bail Applications u/s 438 &439 of Cr. P.C 0 60 57 3

46 Other Bail Applications 0 0 0 0

47 Other Misc Cases not covered above 5 14 8 11

48 Other Criminal Cases not covered above 14 30 20 24

49 Cases Tried by the Juvenile Justice Board 19 14 13 20

SUB-TOTAL (B) 3079 3294 3316 3057
GRAND TOTAL (A+B) 3973 3818 3798 3993
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

South Tripura District, Belonia
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 202 85 56 231

2 Money Suits 11 7 4 14

3 RCC Cases 0 0 0 0

4 Misc (J) Cases 138 68 41 165

5 Title Execution Cases 125 42 18 149

6 Money Execution Cases 1 3 1 3

7 Title Appeals 35 13 10 38

8 Money Appeals 3 0 1 2

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 2 3 1 4

12 Claim Cases u/s 166 MV Act 64 21 17 68

13 Indian Successions Act/Succession/G & W 
Act Cases 4 6 2 8

14 Guardianship Cases 1 5 2 4

15 Misc. Cases (Probate) 0 0 0 0

16 Title Suits (Probate) 0 0 0 0

17 Title Suits (Matrimonial) 108 50 32 17

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 0 0 0 0

20 Reference under LA Act 398 58 82 374

21 Reference under ID Act 0 0 0 0

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 0 11 0 11

26 Other contested Civil Cases not covered 
above 22 28 25 25

SUB-TOTAL (A) 1114 400 292 1113
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South Tripura District, Belonia
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 58 43 20 81

2 Session Cases:II 42 13 11 44

3 Criminal Appeals 48 5 19 34

4 Criminal Revisions 14 10 10 14

5 NDPS Act Cases 32 57 9 80

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

17 29 10 36

3 Other cases under Special Act tried by 
Sessions Courts 1 3 1 3

8 Warrant Procedure IPC Cases 646 268 157 757

9 Warrant Procedure cases under other Acts 
not included in this list 0 0 0 0

10 Summons Procedure IPC Cases 328 370 142 556

11 Summons Procedure Cases Under Other Acts 
not included in this list 0 0 0 0

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 0 0 0 0

16 Essential Commodity Act Cases 2 1 0 3

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 130 47 45 20

18 Domestic Violence Act Cases 11 14 5 20

19 NI Act Cases 67 42 25 84

20 MV Act Cases/ Traffic Challan Cases 220 723 776 167

21 Excise Act Cases 10 47 47 10

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 9 2 0 11

24 Wild life Cases 8 0 0 8

25 Labour Act Cases 4 0 1 3
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South Tripura District, Belonia
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

26 Weights & Measures Act Cases 1 0 0 1

27 Foreigners Act Cases/ IM(D)T Act 2 0 0 2

28 Cases under Passport Act and Rules made 
there under 5 5 3 7

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 1 0 0 1

31 Gambling Act Cases 6 9 12 3

32 Tripura Police Act Cases 236 744 858 122

33 Tripura Shop & Establishment Act Cases 0 0 0 0

34 Cases of Atrocities on SC/ST 0 1 0 1

35 Prevention of Corruption(PC)Act Cases 2 0 0 2

36 Consumer Protection (CP) Act Cases 0 0 0 0

37 Arms Act Cases 8 1 1 8

38 Information of Technology (IT) Act Cases 0 0 0 0

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 0 0 0 0

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 0 78 78 0

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 0 0 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of in Lok Adalats/Holiday 
Courts:

(a) MAC Cases; 0 0 0 0

(b) Matrimonial Matters; and 0 0 0 0

(c) Other Cases 0 0 0 0

45 Bail Applications u/s 438 &439 of Cr. P.C 0 40 38 2

46 Other Bail Applications 0 504 504 0

47 Other Misc Cases not covered above 1 57 55 3
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South Tripura District, Belonia
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

48 Other Criminal Cases not covered above 25 52 65 12

49 Cases Tried by the Juvenile Justice Board 0 31 12 19

SUB-TOTAL (B) 1934 3196 2904 2114

GRAND TOTAL (A+B) 3048 3596 3196 3227
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

Unakoti District, Kailashahar
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 281 169 101 349

2 Money Suits 11 7 3 15

3 RCC Cases 0 0 0 0

4 Misc (J) Cases 79 110 131 58

5 Title Execution Cases 47 18 24 41

6 Money Execution Cases 5 1 2 4

7 Title Appeals 28 10 12 26

8 Money Appeals 2 0 2 0

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 8 5 5 8

12 Claim Cases u/s 166 MV Act 47 19 11 55

13 Indian Successions Act/Succession/G & W 
Act Cases 4 2 4 2

14 Guardianship Cases 6 2 7 1

15 Misc. Cases (Probate) 0 0 0 0

16 Title Suits (Probate) 4 1 3 2

17 Title Suits (Matrimonial) 0 0 0 0

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 0 0 0 0

20 Reference under LA Act 2 0 0 2

21 Reference under ID Act 0 0 0 0

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 12 4 5 11

26 Other contested Civil Cases not covered 
above 151 91 133 109

SUB-TOTAL (A) 687 439 443 683
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Unakoti District, Kailashahar
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 57 34 13

2 Session Cases:II 11 13 3

3 Criminal Appeals 4 7 4

4 Criminal Revisions 7 2 7

5 NDPS Act Cases 29 8 3

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

50 19 20

7 Other cases under Special Act tried by 
Sessions Courts 3 0 0

8 Warrant Procedure IPC Cases 474 328 351

9 Warrant Procedure cases under other Acts 
not included in this list 0 0 0

10 Summons Procedure IPC Cases 184 106 103

11 Summons Procedure Cases Under Other Acts 
not included in this list 0 0 0

12 Summary Trial Cases under IPC 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0

14 PF Act / FS & S Act Cases 0 0 0

15 Electricity Act Cases 0 0 0

16 Essential Commodity Act Cases 1 0 0

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 0 0 0

18 Domestic Violence Act Cases 121 72 87

19 NI Act Cases 40 12 7

20 MV Act Cases/ Traffic Challan Cases 786 1940 1579

21 Excise Act Cases 7 125 92

22 Juvenile Act Cases 0 0 0

23 Forest Act Cases 2 4 1

24 Wild life Cases 0 0 0

25 Labour Act Cases 4 2 0

26 Weights & Measures Act Cases 0 0 0

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0
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Unakoti District, Kailashahar
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

28 Cases under Passport Act and Rules made 
there under 0 0 0 0

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 4 0 2 2

31 Gambling Act Cases 4 25 27 2

32 Tripura Police Act Cases 132 244 235 141

33 Tripura Shop & Establishment Act Cases 0 0 0 0

34 Cases of Atrocities on SC/ST 1 0 0 1

35 Prevention of Corruption(PC)Act Cases 0 0 0 0

36 Consumer Protection (CP) Act Cases 26 17 20 23

37 Arms Act Cases 2 1 0 3

38 Information of Technology (IT) Act Cases 0 0 0 0

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 1 0 0 1

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 0 75 75 0

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 0 0 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of in Lok Adalats/Holiday 
Courts:

(a) MAC Cases; 0 0 0 0

(b) Matrimonial Matters; and 0 1 1 0

(c) Other Cases 0 1658 1658 0

45 Bail Applications u/s 438 &439 of Cr. P.C 0 49 49 0

46 Other Bail Applications 0 2683 2683 0

47 Other Misc Cases not covered above 1 42 42 1

48 Other Criminal Cases not covered above 16 6 16 6

49 Cases Tried by the Juvenile Justice Board 0 0 0 0

SUB-TOTAL (B) 1967 7473 7078 2362

GRAND TOTAL (A+B) 2654 7912 7521 3045
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

North Tripura  Judicial District, Dharmanagar
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 441 114 160 395

2 Money Suits 40 5 13 32

3 RCC Cases 0 0 0 0

4 Misc (J) Cases 167 130 147 150

5 Title Execution Cases 38 11 12 37

6 Money Execution Cases 29 3 9 23

7 Title Appeals 34 15 2 47

8 Money Appeals 7 1 1 7

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 7 8 3 12

12 Claim Cases u/s 166 MV Act 98 43 7 134

13 Indian Successions Act/Succession/G & W 
Act Cases 5 10 10 5

14 Guardianship Cases 11 7 7 11

15 Misc. Cases (Probate) 3 0 0 3

16 Title Suits (Probate) 3 0 0 3

17 Title Suits (Matrimonial) 146 82 50 39

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 0 0 0 0

20 Reference under LA Act 3 2 1 4

21 Reference under ID Act 0 0 0 0

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 4 2 0 6

26 Other contested Civil Cases not covered 
above 92 39 23 108

SUB-TOTAL (A) 1128 472 445 1016
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North Tripura  Judicial District, Dharmanagar
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 74 55 9 120

2 Session Cases:II 20 32 7 45

3 Criminal Appeals 11 5 7 9

4 Criminal Revisions 16 17 17 16

5 NDPS Act Cases 159 35 3 191

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

52 21 21 52

7 other cases under Special Act tried by 
Sessions Courts 9 2 0 11

8 Warrant Procedure IPC Cases 705 167 246 626

9 Warrant Procedure cases under other Acts 
not included in this list 1 0 0 1

10 Summons Procedure IPC Cases 356 140 139 357

11 Summons Procedure Cases Under Other Acts 
not included in this list 0 0 0 0

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 0 0 0 0

16 Essential Commodity Act Cases 4 2 0 6

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 228 83 89 69

18 Domestic Violence Act Cases 108 60 74 94

19 NI Act Cases 57 25 21 61

20 MV Act Cases/ Traffic Challan Cases 223 1166 1036 353

21 Excise Act Cases 30 77 85 22

22 Juvenile Act Cases 24 14 4 34

23 Forest Act Cases 3 0 1 2

24 Wild life Cases 0 0 0 0

25 Labour Act Cases 1 2 2 1

26 Weights & Measures Act Cases 1 2 3 0

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0
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North Tripura  Judicial District, Dharmanagar
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

28 Cases under Passport Act and Rules made 
there under 1 0 0 1

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 3 4 6 1

31 Gambling Act Cases 2 6 7 1

32 Tripura Police Act Cases 74 224 198 100

33 Tripura Shop & Establishment Act Cases 0 0 0 0

34 Cases of Atrocities on SC/ST 0 0 0 0

35 Prevention of Corruption(PC)Act Cases 3 1 0 4

36 Consumer Protection (CP) Act Cases 0 0 0 0

37 Arms Act Cases 8 2 0 10

38 Information of Technology (IT) Act Cases 0 1 0 1

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 0 0 0 0

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 0 0 0 0

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 0 0 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of in Lok Adalats/Holiday Co
urts:                                                                                   

(a) MAC Cases; 0 5 5 0

b) Matrimonial Matters; and 0 0 0 0

c) Other Cases 0 0 0 0

45 Bail Applications u/s 438 &439 of Cr. P.C 0 129 127 2

46 Other Bail Applications 0 2202 2202 0

47 Other Misc Cases not covered above 15 22 19 18

48 Other Criminal Cases not covered above 65 187 175 77

49 Cases Tried by the Juvenile Justice Board 0 0 0 0

SUB-TOTAL (B) 2253 4688 4503 2285

GRAND TOTAL (A+B) 3381 5160 4948 3301
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

Sepahijala District, Sonamura
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 295 79 68 306

2 Money Suits 7 0 0 7

3 RCC Cases 0 0 0 0

4 Misc (J) Cases 98 62 71 89

5 Title Execution Cases 24 6 6 24

6 Money Execution Cases 2 4 0 6

7 Title Appeals 17 8 13 12

8 Money Appeals 0 0 0 0

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 0 1 0 1

12 Claim Cases u/s 166 MV Act 79 50 17 112

13 Indian Successions Act/Succession/G & W 
Act Cases 6 2 1 7

14 Guardianship Cases 5 3 4 4

15 Misc. Cases (Probate) 0 0 0 0

16 Title Suits (Probate) 0 0 0 0

17 Title Suits (Matrimonial) 0 8 0 8
18 Appointment of Reciever/Guardian 0 0 0 0
19 Other Family Court matters 0 0 0 0
20 Reference under LA Act 86 8 36 58
21 Reference under ID Act 0 0 0 0
22 Interlocutory matter under ID Act 0 0 0 0
23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 0 1 0 1

26 Other contested Civil Cases not covered 
above 111 86 76 121

SUB-TOTAL (A) 730 318 292 756
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Sepahijala District, Sonamura
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 82 52 23 111

2 Session Cases:II 57 31 18 70

3 Criminal Appeals 5 10 8 7

4 Criminal Revisions 2 5 6 1

5 NDPS Act Cases 241 104 20 325

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

50 10 8 52

7 Other cases under Special Act tried by 
Sessions Courts 3 2 1 4

8 Warrant Procedure IPC Cases 1188 148 159 1177

9 Warrant Procedure cases under other Acts 
not included in this list 0 0 0 0

10 Summons Procedure IPC Cases 735 138 206 667

11 Summons Procedure Cases Under Other Acts 
not included in this list 0 0 0 0

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 1 0 0 1

16 Essential Commodity Act Cases 6 0 1 5

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 6 22 3 25

18 Domestic Violence Act Cases 71 49 41 79

19 NI Act Cases 46 25 12 59

20 MV Act Cases/ Traffic Challan Cases 871 1187 832 1226

21 Excise Act Cases 79 57 120 16

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 29 3 3 29

24 Wild life Cases 12 2 1 13

25 Labour Act Cases 4 1 0 5

26 Weights & Measures Act Cases 3 2 3 2
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Sepahijala District, Sonamura
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

27 Foreigners Act Cases/ IM(D)T Act 0 0 0

28 Cases under Passport Act and Rules made 
there under 1 25 21

29 Cinematography/Copy Right Act Cases 0 0 0

30 Prevention of Cruelty to Animal Act Cases 0 0 0

31 Gambling Act Cases 1 0 0

32 Tripura Police Act Cases 313 346 449

33 Tripura Shop & Establishment Act Cases 4 0 1

34 Cases of Atrocities on SC/ST 0 0 0

35 Prevention of Corruption(PC)Act Cases 45 0 2

36 Consumer Protection (CP) Act Cases 0 0 0

37 Arms Act Cases 1 0 1

38 Information of Technology (IT) Act Cases 0 0 0

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 0 0 0

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0

41 Order on final reports 0 192 192

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 18 18

43 Cases settled through Mediation 0 0 0

44

Cases disposed of in Lok Adalats/Holiday 
Courts:

(a) MAC Cases; 0 0 0

(b) Matrimonial Matters; and 0 0 0

(c) Other Cases 0 0 0

45 Bail Applications u/s 438 &439 of Cr. P.C 0 214 214

46 Other Bail Applications 0 2236 2236

47 Other Misc Cases not covered above 88 402 415

48 Other Criminal Cases not covered above 41 319 319

49 Cases Tried by the Juvenile Justice Board 0 0 0

SUB-TOTAL (B) 3985 5600 5333 4252

GRAND TOTAL (A+B) 4715 5918 5625 5008
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

Khowai District, Khowai
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 83 63 42 104

2 Money Suits 9 7 3 13

3 RCC Cases 0 0 0 0

4 Misc (J) Cases 21 70 53 38

5 Title Execution Cases 19 9 11 17

6 Money Execution Cases 37 4 15 26

7 Title Appeals 17 1 8 10

8 Money Appeals 0 0 0 0

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 0 1 0 1

12 Claim Cases u/s 166 MV Act 43 32 11 64

13 Indian Successions Act/Succession/G & W 
Act Cases 4 4 5 3

14 Guardianship Cases 5 3 7 1

15 Misc. Cases (Probate) 0 0 0 0

16 Title Suits (Probate) 0 0 0 0

17 Title Suits (Matrimonial) 0 0 0 0

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 0 0 0 0

20 Reference under LA Act 1 0 0 1

21 Reference under ID Act 0 0 0 0

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 0 1 0 1

26 Other contested Civil Cases not covered 
above 65 50 55 60

SUB-TOTAL (A) 304 245 210 339
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Khowai District, Khowai
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 78 31 17 92

2 Session Cases:II 57 38 28 67

3 Criminal Appeals 12 4 12 4

4 Criminal Revisions 5 4 7 2

5 NDPS Act Cases 99 17 32 84

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

45 13 10 48

7 Other cases under Special Act tried by 
Sessions Courts 12 0 0 12

8 Warrant Procedure IPC Cases 292 333 260 365

9 Warrant Procedure cases under other Acts 
not included in this list 4 23 15 12

10 Summons Procedure IPC Cases 132 212 145 199

11 Summons Procedure Cases Under Other Acts 
not included in this list 3 5 5 3

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 0 0 0 0

16 Essential Commodity Act Cases 1 1 0 2

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 0 0 0 0

18 Domestic Violence Act Cases 41 48 53 36

19 NI Act Cases 68 38 43 63

20 MV Act Cases/ Traffic Challan Cases 1689 3673 3598 1764

21 Excise Act Cases 69 73 114 28

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 13 13 8 18

24 Wild life Cases 1 0 0 1

25 Labour Act Cases 0 0 0 0

26 Weights & Measures Act Cases 1 0 0 1
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Khowai District, Khowai
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0

28 Cases under Passport Act and Rules made 
there under 2 1 0 3

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 0 0 0 0

31 Gambling Act Cases 24 22 37 9

32 Tripura Police Act Cases 323 184 388 119

33 Tripura Shop & Establishment Act Cases 0 0 0 0

34 Cases of Atrocities on SC/ST 0 0 0 0

35 Prevention of Corruption(PC)Act Cases 6 0 1 5

36 Consumer Protection (CP) Act Cases 0 0 0 0

37 Arms Act Cases 0 0 0 0

38 Information of Technology (IT) Act Cases 0 0 0 0

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 0 0 0 0

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 0 9 9 0

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 0 0 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of in Lok Adalats/Holiday 
Courts:

(a) MAC Cases; 0 0 0 0

(b) Matrimonial Matters; and 0 0 0 0

(c) Other Cases 0 0 0 0

45 Bail Applications u/s 438 &439 of Cr. P.C 0 476 476 0

46 Other Bail Applications 0 334 334 0

47 Other Misc Cases not covered above 57 207 208 56

48 Other Criminal Cases not covered above 12 38 36 14

49 Cases Tried by the Juvenile Justice Board 0 0 0 0

SUB-TOTAL (B) 3046 5797 5836 3007

GRAND TOTAL (A+B) 3350 6042 6046 3346
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DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
 BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

Dhalai District, Ambassa
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Title Suits 84 60 28 116

2 Money Suits 11 5 6 10

3 RCC Cases 0 0 0 0

4 Misc (J) Cases 26 22 36 12

5 Title Execution Cases 8 2 6 4

6 Money Execution Cases 7 0 2 5

7 Title Appeals 20 5 9 16

8 Money Appeals 0 0 0 0

9 RCC Appeals 0 0 0 0

10 RCC Revision Cases 0 0 0 0

11 Misc Civil Appeals 3 2 0 5

12 Claim Cases u/s 166 MV Act 24 20 4 40

13 Indian Successions Act/Succession/G & W 
Act Cases 5 6 4 7

14 Guardianship Cases 0 3 2 1

15 Misc. Cases (Probate) 0 0 0 0

16 Title Suits (Probate) 0 0 0 0

17 Title Suits (Matrimonial) 73 50 50 73

18 Appointment of Reciever/Guardian 0 0 0 0

19 Other Family Court matters 0 0 0 0

20 Reference under LA Act 0 0 0 0

21 Reference under ID Act 0 0 0 0

22 Interlocutory matter under ID Act 0 0 0 0

23 Wakf matters 0 0 0 0

24 Departmental Enquiry 0 0 0 0

25 Arbitration (Execution) matters 2 4 0 6

26 Other contested Civil Cases not covered 
above 58 57 55 60

SUB-TOTAL (A) 321 236 202 355
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Dhalai District, Ambassa
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

1 Session Cases:I 229 58 24 263

2 Session Cases:II 15 2 4 13

3 Criminal Appeals 5 4 3 6

4 Criminal Revisions 6 4 9 1

5 NDPS Act Cases 63 15 4 74

6
Cases under the protection of Children from 
Sexual Offences Act, 2012 triable by Special 
Judge

50 22 5 67

7 Other cases under Special Act tried by 
Sessions Courts 7 0 0 7

8 Warrant Procedure IPC Cases 301 162 141 322

9 Warrant Procedure cases under other Acts 
not included in this list 0 0 0 0

10 Summons Procedure IPC Cases 137 103 80 160

11 Summons Procedure Cases Under Other Acts 
not included in this list 2 0 0 2

12 Summary Trial Cases under IPC 0 0 0 0

13 Summary Trial Cases under other Acts not 
included in this list 0 0 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 0 0 0 0

16 Essential Commodity Act Cases 3 0 0 3

17 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 74 61 69 66

18 Domestic Violence Act Cases 25 17 22 20

19 NI Act Cases 23 10 10 23

20 MV Act Cases/ Traffic Challan Cases 845 1167 1708 304

21 Excise Act Cases 65 65 86 44

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 4 0 3 1

24 Wild life Cases 0 0 0 0

25 Labour Act Cases 3 0 1 2

26 Weights & Measures Act Cases 1 5 4 2

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0
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Dhalai District, Ambassa
SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency at 
the end of 
the year

28 Cases under Passport Act and Rules made 
there under 3 0 1 2

29 Cinematography/Copy Right Act Cases 0 0 0 0

30 Prevention of Cruelty to Animal Act Cases 0 0 0 0

31 Gambling Act Cases 16 32 42 6

32 Tripura Police Act Cases 214 205 326 93

33 Tripura Shop & Establishment Act Cases 0 0 0 0

34 Cases of Atrocities on SC/ST 0 0 0 0

35 Prevention of Corruption(PC)Act Cases 0 1 0 1

36 Consumer Protection (CP) Act Cases 0 0 0 0

37 Arms Act Cases 10 1 1 10

38 Information of Technology (IT) Act Cases 0 0 0 0

39 Cases invested by CBI and tried by Special 
Judicial Magistrates 0 0 0 0

40 Enquiry held as per order of the Hon'ble SC/
HC 0 0 0 0

41 Order on final reports 10 82 78 14

42 Confessional Statements u/s. 164(1) Cr.P.C/
TI Parade 0 1 1 0

43 Cases settled through Mediation 0 0 0 0

44

Cases disposed of in Lok Adalats/Holiday 
Courts: 0

(a) MAC Cases; 0 0 0 0

(b) Matrimonial Matters; and 0 1 1 0

(c) Other Cases 0 103 103 0

45 Bail Applications u/s 438 &439 of Cr. P.C 1 75 75 1

46 Other Bail Applications 0 996 996 0

47 Other Misc Cases not covered above 15 22 25 12

48 Other Criminal Cases not covered above 10 10 12 8

49 Cases Tried by the Juvenile Justice Board 13 7 3 17

SUB-TOTAL (B) 2150 3231 3837 1544

GRAND TOTAL (A+B) 2471 3467 4039 1899
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COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING 
OPENING BALANCE, INSTITUTION, DISPOSAL AND PENDENCY

Family Court , Agartala, West Tripura District

SI. No.

Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 13 10 10 13

2 Title Execution Cases 16 11 10 17

3 Guardianship Cases 24 17 15 26

4 Misc (Probate) Cases 0 0 0 0

5 Title Suits (Matrimonial) 873 801 779 895

6 Other FamilyCourts matters 70 131 113 88

7 Other contested Civil Cases not covered 
above 0 0 0 0

SUB- TOTAL (A) 996 970 927 1039

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 483 463 482 464

2

Cases disposed of in Lok Adalats/Holiday 
Courts:

(a) MAC Cases; 0 0 0 0

(b) Matrimonial Matters; and 0 3 3 0

(c) Other Cases 0 0 0 0

3 Other Misc cases not covered above 217 232 198 251

SUB-TOTAL (B) 700 698 683 715

GRAND TOTAL (A+B) 1696 1668 1610 1754
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COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING 
OPENING BALANCE, INSTITUTION, DISPOSAL AND PENDENCY

Family Court , Udaipur, Gomati District

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Misc (J) Cases 8 17 9 16

2 Indian Successions Act/Succession/G & 
W Act Cases 0 0 0 0

3 Guardianship Cases 6 3 4 5

4 Title Suits (Matrimonial) 159 170 153 176

SUB- TOTAL (A) 173 190 166 197

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 137 133 116 154

2

Cases disposed of in Lok Adalats/Holiday 
Court:                   0 0

a) MAC Cases: 0 0 0 0

b) Matrimonial matters: and 0 1 1 0

c) Other Cases 0 0 0 0

3 Other Criminal Cases not covered above 117 75 59 133

SUB-TOTAL (B) 254 209 176 287

GRAND TOTAL (A+B) 427 399 342 484
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COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING 
OPENING BALANCE, INSTITUTION, DISPOSAL AND PENDENCY

 Family Court , Kailashahar, Unakoti District

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 3 4 1 6

2 Title Execution Cases 1 1 0 2

3 Guardianship Cases 5 2 4 3

4 Title Suits (Matrimonial) 65 110 72 103

5 Other Family Court matters 5 11 7 9

SUB-TOTAL (A) 79 128 84 123

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 70 110 66 114

2

Cases disposed of in Lok Adalats/Holiday 
Courts                                                                    

a) MAC Cases 0 0 0 0

b) Matrimonial Matters; and 0 1 1 0

c) Otrher Cases 0 1 1 0

3 Other Criminal Cases not covered above 97 114 127 84

SUB-TOTAL (B) 167 226 195 198

GRAND TOTAL (A+B) 246 354 279 321
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COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING 
OPENING BALANCE, INSTITUTION, DISPOSAL AND PENDENCY

  Family Court , Ambassa,  Dhalai District

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 0 0 0 0

2 Title Execution Cases 0 0 0 0

3 Guardianship Cases 0 0 0 0

4 Misc (Probate) Cases 0 0 0 0

5 Title Suits (Matrimonial) 21 21 26 16

6 Other FamilyCourts matters 2 1 3 0

7 Other contested Civil Cases not covered 
above 0 0 0 0

SUB- TOTAL (A) 23 22 29 16

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 12 19 15 16

2 Other Cases not covered above 0 0 0 0

SUB-TOTAL (B) 12 19 15 16

GRAND TOTAL (A+B) 35 41 44 32
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COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING 
OPENING BALANCE, INSTITUTION, DISPOSAL AND PENDENCY

 Family Court , Khowai District, Khowai

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 0 0 0 0

2 Title Execution Cases 0 0 0 0

3 Guardianship Cases 0 0 0 0

4 Misc (Probate) Cases 0 0 0 0

5 Title Suits (Matrimonial) 77 70 53 94

6 Other FamilyCourts matters 0 10 5 5

7 Other contested Civil Cases not covered 
above 0 0 0 0

SUB- TOTAL (A) 77 80 58 99

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 69 43 60 52

2 Other Criminal Cases not covered above 24 24 11 37

SUB-TOTAL (B) 93 67 71 89

GRAND TOTAL (A+B) 170 147 129 188
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COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING 
OPENING BALANCE, INSTITUTION, DISPOSAL AND PENDENCY

 Family Court , Sonamura, Sepahijala District

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 0 0 0 0

2 Misc (J) Cases 0 6 5 1

3 Title Execution Cases 0 1 0 1

4 Guardianship Cases 2 1 0 3

5 Misc (Probate) Cases 0 0 0 0

6 Title Suits (Matrimonial) 43 62 69 36

7 Other FamilyCourts matters 0 0 0 0

8 Other contested Civil Cases not covered 
above 0 0 0 0

SUB- TOTAL (A) 45 70 74 41

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 102 101 106 97

2

Cases disposed of in Lok Adalats/Holiday 
Courts:                          

(a) MAC Cases 0 0 0 0

(b) Matrimonial Matters; and 0 0 0 0

(c) Other Cases 0 0 0 0

3 Other Cases not covered above 0 0 0 0

SUB-TOTAL (B) 102 101 106 97

GRAND TOTAL (A+B) 147 171 180 138
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Court-Wise, Category-Wise & Year-Wise Statement Showing Opening 
Balance, Institution, Disposal and Pendency

 Family Court , Dharmanagar, North Tripura  District

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 0 210 21 189

2 Misc (J) Cases 0 0 0 0

3 Title Execution Cases 0 0 0 0

4 Guardianship Cases 0 0 0 0

5 Misc (Probate) Cases 0 0 0 0

6 Title Suits (Matrimonial) 0 2 0 2

7 Other FamilyCourts matters 0 28 4 24

8 Other contested Civil Cases not covered 
above 0 0 0 0

SUB- TOTAL (A) 0 240 25 215

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 0 179 3 176

2

Cases disposed of in Lok Adalats/Holiday 
Courts:                          

(a) MAC Cases 0 0 0 0

(b) Matrimonial Matters; and 0 0 0 0

(c) Other Cases 0 0 0 0

3 Other Cases not covered above 0 9 1 8

SUB-TOTAL (B) 0 188 4 184

GRAND TOTAL (A+B) 0 428 29 399
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  Family Court , Belonia, South Tripura District

SI. No. Category of Cases 2021 (01.01.2021 to 31.12.2021)

Opening Institution Disposal Pendency 
at the end 
of the year

1 Title Suits 0 0 0 0

2 Misc (J) Cases 0 0 0 0

3 Title Execution Cases 0 0 0 0

4 Guardianship Cases 0 2 1 1

5 Misc (Probate) Cases 0 0 0 0

6 Title Suits (Matrimonial) 0 166 41 125

7 Other Family Courts matters 0 14 3 11

8 Other contested Civil Cases not covered 
above 0 0 0 0

SUB- TOTAL (A) 0 182 45 137

1 Cases under 125 Cr. P.C/Muslim Women 
(Protection on Divorce) Act 0 144 32 112

2

Cases disposed of in Lok Adalats/Holiday 
Courts:                          0 0 0 0

(a) MAC Cases 0 0 0 0

(b) Matrimonial Matters; and 0 0 0 0

(c) Other Cases 0 5 5 0

3 Other  Criminal Cases not covered above 0 14 4 10

SUB-TOTAL (B) 0 163 41 122

GRAND TOTAL (A+B) 0 345 86 259

Court-Wise, Category-Wise & Year-Wise Statement Showing Opening 
Balance, Institution, Disposal and Pendency
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RECENT INITIATIVE AND ACHIEVEMENTS BY THE 
HIGH COURT

Annual Report 2021-22
Framing of Rules by the High Court of Tripura during the period 

Rules and directions pave the way in the smooth functioning of any Institution. 
Amendments therein equip all the stakeholders to work in the changing environment. 
Under the guidance and directions of the Hon’ble  Chief Justice and companion Judges 
various Notifications and practice directions have been issued by the Registry during the 
year under reference.

“The High Court of Tripura Criminal Rules and Orders, 2021”

“The High Court of Tripura (Right to Information) (Amendment) 
Rules, 2021”

1.

2.

Hon’ble the Supreme Court of India in 
its order dated 20th April, 2021 in Suo 
Moto Writ (Criminal) No. 01 of 2007 (In 
re: To issue certain guidelines regarding 
inadequacies and deficiencies in 
Criminal Trials .), has issued directions 
to the Registrar Generals of all High 
Courts  to take expeditious steps to 
incorporate the draft  Rules for criminal 

practice annexed to the said order.  

       Accordingly, the High Court of 
Tripura has framed the Rules, namely, 
“The High Court of Tripura Criminal 
Rules and Orders, 2021” vide Notification 
No. F.3(35)-HC/2021/14367 dated 
07.07.2021. 

In order to bring more transparency  
and in exercise of the powers 
conferred by sub-section (l) of Section 
2g read with section2 (e) (iii) of the 
Right to Information Act, 2005 (Act 
No, 22 of 2005), the Principal Rules 
relating to Right to information i.e 
the High court of Tripura (Right to 
information) Rules, 2013 has been 
amended vide Notification No. F.3(35)-
HC/2021/14611 dated 09.07.2021in 

the nomenclature of “The High Court 
of Tripura (Right to Information) 
(Amendment) Rules, 2021 . By the 
notification under discussion,  Rule 
6A has been inserted introducing  Suo 
Moto Disclosure of Information by 
the High Court of those  categories 
of information that are frequently 
asked by the applicants and are not 
exempted.
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“Tripura Judicial Service (Ninth Amendment) Rules, 2021”3.
In adherence to  one of the beneficial 
legislation of  the  Rights of Persons 
with Disabilities Act, 2016, draft 
amendment of Tripura Judicial Service 
Rules, as “Tripura Judicial Service 
(Ninth Amendment) Rules, 2021” 
introducing 4% reservation in entry 

level of the Grade-III of the Tripura 
Judicial Service for the persons with 
locomotor disability as provided in 
the schedule of the   Act, 2016 has 
been sent to the State Government for 
implementation vide Letter No. F.3(35)-
HC/2021/19601-02 dated 04.09.2021.

“On-Line Electronic Filing (E-Filing) of Cases in the High Court 
and Subordinate Courts of Tripura Rules, 2021’’

“The High Court of Tripura Services (Appointment, Conditions 
of Service and Conduct) (6th Amendment) Rules, 2022”

4.

5.

To accelerate our progress in  the 
world of digitization,   the High Court 
of Tripura has lately made on-line 
filing   mandatory in some cases and 
to regulate the same it has  framed the 
Rules, namely, “On-Line Electronic 

Filing (E-Filing) of Cases in the High 
Court and Subordinate Courts of 
Tripura Rules, 2021” vide Notification 
No. F.3(35)-HC/2021/28151 dated 
17.12.2021.

“The High Court of Tripura Services 
(Appointment, Conditions of Service 
and Conduct) (6thAmendment) Rules, 
2022” has been issued providing ACP 
benefit in favour of Private Secretary-I 

after 5 years of continuous service from 
the date of joining vide Notification 
No. F.3(35)-HC/2022/2606 dated 
28.01.2022

RECRUITMENT MATTER

Sl.no. Name of post Number of post
1 System Officer under e-Courts services (Group-B) 05 Nos. 
2 System Assistant under e-Courts services (Group-C) 05 Nos. 
3 Junior Administrative Assistant (Group-C) 16 Nos. 
4 Driver (Group-C) 03 Nos. 
5 Cook (Group-D) 02 Nos. 
6 Peon/Orderly (Group-D) 06 Nos. 
7 Cleaning Assistant (Group-D) 02 Nos. 
8 DRW 14 Nos. 

During the year under report, recruitment has been conducted and all the 
sanctioned posts of the following categories of staff of the Registry of the High 
Court of Tripura has been filled up:
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PROMOTION MATTER

During the period from March, 2021 to February, 2022 following promotion in various
grade has been made in the High Court of Tripura.

Sl.no. Name of post Number of post
1 Deputy Registrar (Admn.) (Group-A Gazetted) 01 No. 

2 Secretary to Hon’ble the Chief Justice and Hon’ble Judges 
(Group-A Gazetted) 02 Nos. 

3 Assistant Registrar (Group-A Gazetted) 01 No.

3 Private Secretary-I(Group-A Gazetted) 07 Nos. 

4 Superintendent  including Sr. Grade Translator (Group-B 
Gazetted) 03 Nos. 

5 Private Secretary-II (Group-B Gazetted) 07 Nos. 

6 Head Clerk (Group-C) 02 Nos. 

7 Senior Administrative Assistant (Group-D) 03 Nos. 

8 Bench Assistant (Group-C) 02 Nos

9 Junior Administrative Assistant (Group-C)
(promoted from Gr-D post) 02 Nos.

10 Restorer (Group-C) 01 No.

11 Sr. Photocopier Operator (Group-C) 01 No.

12 Photocopier Operator (Group-D) 01 No.

13 Duftry (Group-D) 01 No.

14 Jamader (Group-D) 02 Nos.

INAUGURATION OF COURT BUILDINGS DURING THE YEAR 
2021-22 

Infrastructure as known to all always plays 
a very important role for any institution 
and in our case it makes the process of 
administration of Justice smooth and 
accessible.

Taking steps forward to this , the following 
Court building were inaugurated during 
the year 2021-2022.

The Sabroom Court Building under South Tripura District was inaugurated 
on 22-05-2021 through Video Conference by Hon’ble Mr. Justice Akil Kureshi, 
Hon’ble Chief Justice, in presence of Hon’ble Mr. Justice S. Talapatra, Hon’ble 
Mr. Justice A. Lodh and Hon’ble Mr. Justice S. G. Chattopadhyaya.

i.
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DURING THE YEAR 2021-22 

The Court building of Sub-Divisional Judicial Magistrate & Civil Judge(Jr. 
Div.), Amarpur, Gomati District was inaugurated on 30.06.2021 by Hon’ble 
Mr. Justice Akil Kureshi, Hon’ble the Chief Justice along with Hon’ble Mr. 
Justice S. Talapatra, Hon’ble Mr. Justice A. Lodh and Hon’ble Mr. Justice S G 
Chattopadhyay.

ii.

Approval for shifting of Family Court, Dharmanagar, North Tripura has been accorded 
by the High Court of Tripura on 06-01-2022 without any formal inauguration.

The High Court Of Tripura further took 
initiative towards the moto of legal service 
or in other words Justice at doorsteps 
of all and accordingly proposed setting 

up of few more Court at remote places. 
The following are the list of site visited/
selected and foundation stone laid for new 
Courts during the year under reference:-

Proposed site for SDJM Court, Jiranai, West Tripura was visited on 28.03.2021 by 
Hon’ble Mr Justice S. Talapatra, Ld. Registrar General & Registrar (Admn).

Foundation Stone  of District Court  Building, Bishramganj,  Sepahijala District  
was laid on 04.12.2021 by Hon’ble Mr. Justice T. Amarnath Goud, Judge High Court 
Of Tripura.

Proposed site for Court of Sub-Divisional Judicial Magistrate & Civil Judge(Jr. 
Div.), Jampuijala, Sepahijala District was visited on 22.01.2022 by Hon’ble Mr. 
Justice T. Amarnath Goud.

Proposed site for Sub-Divisional Judicial Magistrate Court, Kumarghat, Unakoti 
District was visited on 30.01.2022 by Hon’ble Mr. Justice S G. Chattopadhya, 
Registrar(Admn) & other PWD Officials

Proposed site for Court of SDJM & Civil Judge(Jr. Div.),Teliamura, Khowai District 
was visited on 22.02.2022 by Hon’ble Mr. Justice A. Lodh.

Foundation Stone  of the Court of Sub-Divisional Judicial Magistrate &Civil 
Judge(Jr.Div)  Mohanpur, West Tripura District  was laid on 09.05.2021 by Hon’ble 
the Chief Justice Mr. Justice A.A. Qureshi along with other companion Judges.
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ORGANISING OF A CAMP FOR COVID-19 RAPID ANTIGEN TEST IN 
THE HIGH COURT PREMISES. 

During the month of January 2022, a 
good number of officials of the High Court 
have got infected with the corona virus. In 
order to contain the further spread of virus 
in the Registry, High Court of Tripura has 
organised a COVID-19 Rapid Antigen Test 

in the High Court premises on 21.01.2022 
from 10.30 onwards. In the said camp, a 
large number of officials of this Registry 
are appeared and total 22 nos. employees 
are found positive.

Panoramic View of the High Court
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REPORT OF 
THE eCOURTS MISSION MODE PROJECT

Report of ICT Initiatives which have been implemented/ proposed to be implemented 
regarding total computerization of work of Hon’ble High Court of Tripura and the District 
Courts of Tripura

ICT (Information & Communication Technology)/ CSR (Computer Server 
Room): In the Registry of the High Court and at all the 16 Court sites (Agartala, 
Bishalgarh, Sonamura, Khowai, Udaipur, Amarpur, Belonia, Sabroom, DJ 
Kailashahar, CJM Kailashahar, Dharmanagar, Kanchanpur, Ambassa, Longtharai 
Valley, Gandacherra and Kamalpur) ICT has been extended and CSR is fully 
operational.

Hardware Deployment & Installation: In the Registry of the High Court and at 
all the 16 sites, Server deployment and Installation (2 Nos. of Rack Server, 8 Nos. 
of Pedestal Server in eCourts Project Phase I and 10 nos. of Rack Server, 9 Nos. of 
Pedestal Server in eCourts Project Phase II), Hardware Deployment & Installation 
(Desktop PCs) has been completed for all the functional Court-rooms as per the 
guidelines of the eCommittee, Supreme Court of India. 

Laptop & Printer for Judicial Officers: In 2021, the High Court has procured 
83 new laptops and equal number of printers for the Judicial Officers of Tripura 
from Government e-Marketplace (GeM). These Laptops and Printers have been 
distributed among the Judicial Officers of Tripura both as replacement of their 5 
years old devices and also as new allotment. 

Local Area Network (LAN) Deployment & Installation: Installation of LAN 
materials in the 16 CCs in Tripura under Phase-II of the eCourts Project has been 
completed.

Wide Area Network (WAN) Connectivity & Dedicated Internet: All the 16 
Court Complexes are successfully integrated with SWAN PoP. All the 8 District 
& Sessions Judges’ Court Complexes have been provided with 16 MBPS leased 
line and 8 SDJM Court Complexes have also been provided with 8 MBPS leased 
line connectivity of BSNL MPLS VPN Circuit which is exclusively being used for 
conducting video conferencing between District Court and District Jail and also 
replication of Courts’ data from local server to NJDG (National Judicial Data Grid) 
Server. In order to augment the existing video conferencing infrastructure, the 
NIC-SWAN network has been set up afresh with Optical Fibre Cable (OFC) at all 
the Court Complexes of Tripura during the year 2021-22.

1.

2.

3.

4.

5.
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6.

7.

Website for District Courts: Drupal 
based websites for all the District 
Courts are functioning. The daily orders, 
Judgments, Notifications, Judges’ 
Information, latest Announcements etc. 
are updated on regular basis. A new Tab 
namely, Monthly Statement, has been 
added at the Home Page of Website of the 
District Courts for uploading the Monthly 
Pendency & Disposal Statement. 

Configuration of the website 
of the District Courts in 
S3WaaS platform: Recently, 
under the guidance of the 
eCommittee, Supreme Court of 
India, the technical team of the 
Central Project Coordinator, 
High Court of Tripura has 
started working upon the 
website of the Court of the 
District & Sessions Judge, 
Sepahijala Judicial District on 
pilot basis for its conversion to 
S3WaaS platform from DRUPAL 
platform and the said work 
was executed within a short 
span of only two days. The said 
website has been approved 
by the NIC, Pune Team very 
recently after clearance of 
all audit objections by the High Court team. Now, the new website of Sepahijala 
District Court on S3WaaS platform is ready for launching once the operational 
clearance is granted by the eCommittee, Supreme Court of India. It is the first 
website of the District Courts in the entire country which has been developed 
on S3WaaS platform under the initiative of the eCommittee, Supreme Court of 
India and the High Court of Tripura. Secure, Scalable and Sugamya Website as a 
Service (S3WaaS) is a website generating and deployment product hosted on the 
National Cloud of NIC. It leverages technology to generate secure websites using 
GIGW compliant templates which are highly customizable and can seamlessly be 
deployed on a scalable software defined infrastructure. This is currently open to 
only district level websites. 
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8.

9.

10.

SMS Delivery to Advocates & Litigants: SMS facility has been successfully 
started in all the District Court Complexes of Tripura along with the High Court. 
The litigants and advocates can get daily updates (e.g. case status, daily proceeding 
of cases etc.) regarding their cases through SMS service in their registered mobile 
numbers. The High Court of Tripura has registered the SMS header and Sender 
IDs under AIRTEL DLT Portal as per Telecom Commercial Communications 
Customers’ Preference Regulations, 2018 (TCCCPR, 2018) for which in December 
2020 the Telecom Regulatory Authority of India (TRAI) has approved the exemption 
of charge @ up to Rs.0.05 per SMS on the service messages delivered from the 
High Court CIS (Case Information System) and the District Court CIS (Case 
Information System).

Video Conferencing 
Equipment Delivery & 
Installation: Under eCourts 
Project, Phase-II and during 
the financial year 2017-18, 
the High Court of Tripura has 
procured VC Equipments for 
all the Courts of the District 
Judiciary of Tripura and also for 
all the Prisons. Very recently, 
VC Equipments have been 
delivered to the new Courts of 
the District Judiciary which 
are created up to 31.12.2019. 
VC Equipments have also 
been procured for Tripura 
Judicial Academy. In 2021 
all the Court Complexes have 
been equipped with VC (Video Conferencing) Cabins for the litigants/advocates 
to enable them to participate in virtual hearings. Wide angle HD webcams with 
built-in mic and speaker procured by the High Court have been deployed in these 
VC cabins. In addition to that, during this year 53 units of All In One Desktop 
Systems with built-in mic, camera and speaker have been procured and deployed 
in the Office Chamber of the Judicial Officers posted in the District Judiciary 
in the first phase for the purpose of enabling them to conduct virtual meeting, 
virtual Lok Adalat, virtual hearings in camera etc. 

 

Diesel Generator (DG) Set: DG set is available at all the 16 CCs of 
the State and 1 DG set is available in Tripura Judicial Academy. 
6 Nos. of DG sets are provided in eCourts Project under Phase 
I and 11 Nos. of DG Sets are provided in eCourts Project under 
Phase II.
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11.

12.

Technical Manpower (Sr. System Officer/ System Officer/ System Assistant): 
The High Court of Tripura has completed the process for recruitment of System 
Officers and System Assistants under its eCourts services and at present all 
the vacancies are filled up.  There is one contractual software developer from 
NICSI in the Office of the Central Project Coordinator, High Court of Tripura for 
Software Development with tenure of one year.

Scanning & Digitization of Case Records: The High Court has received funds 
for Scanning and Digitization of Case Records from the State Government very 
recently and after due process the agency for execution of the project of scanning 
and digitization of case records have been selected by the High Court. From 
January 2022 the project has started in the dedicated Scanning & Digitization 
Room which has been equipped with a state of the art Automation Door with 
Swing Barrier and Face Recognition System by the State PWD. The High Court 
has recently procured high speed Flatbed ADF Scanners for its Registry as well 
as for the Centralized District Record Room at Agartala Court Complex for this 
purpose. Till date total 51,881 no. of pages have been scanned and 24,849 no. 
of pages have undergone quality check in this project. The High Court is also in 
the process for framing of Digitization Rules. The core objective of the process 
of scanning and digitization of case records, besides freeing of space in the High 
Court building, is to bring the High Court’s Record Room and the Digitization 
Centre under one roof to reduce the scope of record movement and accordingly 
minimize the chances of their being misplaced, damaged or lost.

STANDARD PROCESS FLOW FOR SCANNING AND DIGITIZATION 
OF RECORDS IN THE DIGITIZATION ROOM 

   

Bundle received 
from Record 

Room 

Opening of Bundle 
& Metadata entry 

Scanning 
Importing of 

scanned images 
to the software 

Quality Check 
(Cleaning, spot removal, 
blank page removal etc.) 

Indexing 

Post process (Page shorting, retagging of file, bundle preparation etc.) 

Final Quality 
Check 

Document 
submission for 

Audit 

Audit/ 
Verification by 
the THC Staff 

Final Export & Upload 
to DMS and resubmit 

to Record room 

Document preparation 
(untagged, unpin, 

repair damaged pages 
etc.) 
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Work flow Software of Scanning and Digitization 
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Scanning and Digitization Process of the High Court of Tripura
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13.

14.

15.

Appointment of CPC & Nodal Officer and their roles: Central Project Coordinator 
(CPC) in the High Court and Nodal Officers for the 16(fifteen) Court Complexes 
have been appointed for proper monitoring the eCourts project related activities 
among the officers of TJS.

Court Location Mobile App Progress: The Court Location Mobile Application 
Software provided by the eCommittee is tested in Tripura and the application 
software is found working.

Digital Signature Certificate: The High Court has 
procured Digital Signature Certificate (DSC) Class-II 
and Class-III USB Tokens for all the Judicial Officers 
of Tripura in this year. On and from 1st January, 
2022 the High Court has directed all the Judicial 
Officers of Tripura to digitally sign the judgments, 
final orders, notifications, letters, memos, circulars 
etc. by using the DSC Tokens in accessible PDF 
format (image of digitally signed Judgment and 
Notification are to be inserted-5).
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16.

17.

18.

Kiosk: Kiosk machines are installed at all the 16 CCs under the 
eCourts project  Phase-II through which Advocates, Advocate Clerks, 
Litigants or any other person associated with court proceedings may 
know the case status including Cause list, Next date and viewing 
order or Judgments.

Display Board Monitor: Display Board monitor displaying the status of court 
cases when the court is in session in all the Courts of the 16 CCs as well 
as High Court of Tripura have been made functional. In High Court Display 
Board, Scrolling Message is introduced.

By using this Android 
App any one can see the 
case live status of the 
cases before the different 
Benches of the High 
Court in his Android 
phone from anywhere: By 
using this Android App any 
one can see the case live 
status of the High Court 
in his Android phone from 
anywhere. In December 
2021, this Android App 
has been made available 
in Google Play Store for larger use of the Advocates and Litigants. 
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19.

20.

21.

22.

Introducing of JustIS App. (Android version) Digital Court 
Management Tool: JustIS Mobile App (Android) is the latest 
digital court management tool gifted by the eCommittee, Supreme 
Court of India have been installed in the Android mobile of all the 
Judicial Officers of the state of Tripura for efficient court case 
management and for speedy administration of justice at District 
level. This JustIS App gives the exclusive data of a particular 
court where the judicial officer is working with data analysis of 
the entire court data of the particular court like Case type wise, 
Year wise, stage wise disposal and pendency etc.

This App is used by Bailiffs/Process Servers of the Courts 
for delivery of processes in Civil cases.”: National Service 
and Tracking of Electronic Processes (NSTEP) is an Android App 
developed for service and delivery of Court Processes. This App 
will be used by Bailiffs of the Courts for delivery of processes is 
introduced. For this, 117 Nos. of Smart Phones allotted to Bailiffs 
and Process Server of District & Subordinate Courts of Tripura 
for serving summons and notice.

Solar Photovoltaic Power Plants: 10 KWp Off-grid Solar Photovoltaic Power 
Plant with battery backup have been installed at all the 16 Court complexes of 
Tripura during the year 2021 under eCourts Project Phase-II.

Implementation of ICJS: w.e.f 15-05-2020 by implementation of ICJS in 
Tripura live electronic exchange of data between Courts and Police Stations have 
started. Now, all the Courts of the District Judiciary are receiving eFIR and 
eCharge Sheet from the jurisdictional Police Stations which are uploaded in 
CCTNS through the ICJS Module of latest CIS 3.2 Application.
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23.

24.

25.

GIMS App. for exchange of Official Communication among the Judicial 
Officer: GIMS (Government Instant Messaging Service) App. has been on 
boarded to all the Judicial Officer having AIJ mail id provided by the eCommittee, 
Supreme Court of India.

Implementation of District Courts CIS NC ver 3.2: The District Court CIS ver. 
3.2 has been implemented at all the Court Complexes.

eFilling Module Implementation: W.e.f. 8th February 2022, the facility 
of eFiling of cases has been implemented in the High Court for filing of all 
categories of cases by the advocates/party in person through the eFiling 
software version 2.0 of the eCommittee, Supreme Court of India. Prior to the 
launching of the eFiling of cases the High Court has framed and notified the 
ON-LINE ELECTRONIC FILING (E-FILING) OF CASES IN THE HIGH COURT 
AND SUBORDINATE COURTS OF TRIPURA RULES, 2021 on 17th December 
2021. Thereafter, workshops were organized for capacity building of the Bar 
Members for eFiling of cases by arranging live demonstration of electronic filing 
of a case with online payment of Court Fees. From 1st March 2022, filing of fresh 
cases/petitions/pleadings and documents by the Government have been made 
mandatory through the eFiling portal at the initial stage. As per the direction of 
the eCommittee, eFiling Helpdesk Counters for the advocates and litigants have 
been set up at the Registry of the High Court to assist the Bar Members to eFile 
their cases. In addition to that, one Self Help Counter for eFiling of cases have 
also been set up at the Registry for those Bar Members who are tech-savvy but 
do not have the required hardware at their disposal. The High Court has also 
started setting up one eFiling Help Desk Counter at all the Court Complexes 
having more than six Court Rooms. The IT infrastructure of an eFiling Helpdesk 
Counter consists of an All In One System with in-built mic, webcam and speaker 
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26.

and a Flatbed ADF Scanner. The eFiling software version 3.0 shall be made 
operational very soon in the District Courts of Tripura once the testing of the 
same is complete. 

In-house Software Development:  As a matter of capacity building and 
development of in-house software, the High Court Software Development 
Team has developed several 
in-house software like 
Online Leave Management 
Software, Judicial Officers’ 
Performance Appraisal 
Software, Inventory 
Management Software, 
Record Room Management 
Software, Vacancy 
Monitoring System, QR Code 
based Entry Pass System. 
At present the development 
team of the Central Project 
Coordinator is working upon 
the projects of the website 
of the Tripura Judicial 
Academy, High Court Legal 
Services Committee, Juvenile 
Justice Committee, Online 
RTI Filing Portal etc.
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27.

28.

SA/DSA in the district and Subordinate Courts: 8 No. of District System 
Administrators and 14 No. of System Administrators are Trained by CIS 
eCommittee those who are working in Courts (DC/TC).

Training and Capacity Building of Court Staffs in Computerization: During 
the year 2021 several training programmes were organized by the eCommittee, 
Supreme Court of India in association with the Tripura Judicial Academy to 
impart training on various eCourts Services for the Judicial Officers, Court Staff 
and Advocate to train them as Master Trainers and very recently the eCommittee 
has awarded the Master Trainers with ‘Digital Certificate of Appreciation’ 
acknowledging and appreciating their passionate efforts in taking forward the 
eCourts Outreach Programmes during 2021. The said Digital Certificates are 
generated with QR Code for online verification of authenticity. To verify the 
authenticity of certificates anyone can scan QR Code from the mobile phones.

The Digital Certificates are issued under following heads:

i. Master trainer (Judicial Officers) – For successfully conducting the training 
programmes of the e-Committee, Supreme Court of India during 2020-
2021. (7 Certificates)

ii. Master Trainer (Court Staffs) - For successfully conducting the training 
programmes of the e-Committee, Supreme Court of India during 2020-
2021. (6 Certificates)

iii. Master trainer (Advocates) – For successfully undergoing the Advocate 
Master Trainer training programme conducted by the e-Committee, 
Supreme Court of India during 2020-2021.(30 Certificates)
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29. Establishment of eSewa 
Kendra: The eSewa Kendra at 
the High Court of Tripura was 
inaugurated on 23rd December 
2020 in the gracious presence 
of Hon’ble Mr. Justice S. A. 
Bobde, Former Chief Justice 
of India. Thereafter, the High 
Court took initiatives for 
setting up eSewa Kendra at 
all the 15 Court Complexes of 
Tripura as per the direction 
of the eCommittee, Supreme 
Court of India as a vital eCourts 
Initiative and a one stop centre for all the eCourts Citizen Centric Services. 
Constructions of eSewa Kendra and deployment of IT hardware, LAN setup and 
manpower engagement at all the 15 Court Complexes of Tripura are complete 
as on 28th February 2022. Each eSewa Kendra is equipped with two Counters 
having two All In One Systems and a Sheet-fed Scanner. 
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Inauguration of eSewa Kendras at the Subordinate Courts of Tripura

During inauguration of eSewa Kendra in the High Court of Tripura



H
IG

H
 C

O
U

R
T 

O
F 

TR
IP

U
R

A 
   

   
|  

   
 A

N
N

U
A

L 
R

EP
O

R
T 

20
21

 - 
22

69

Inauguration of eSewa Kendras at the Subordinate Courts of Tripura



70

H
IG

H
 C

O
U

R
T O

F TR
IPU

R
A       |      A

N
N

U
A

L R
EPO

R
T 2021 - 22

In an attempt to reduce the digital divide and to create a one stop centre for dissemination 
of all the citizen centric services of the eCourts Project, the High Court of Tripura has 
set up eSewa Kendra in its Registry and also at all the 15 Court Complexes of Tripura 
in order reach out to the masses at this age of technology driven justice delivery system. 
The eSewa Kendra enables litigants to obtain information with respect to case status 
and to obtain copies of Judgments and Orders. These centers also extend assistance in 
eFiling of cases. These Kendras represent a significant step for the common man and 
his right to access to justice. The eSewa Kendras also guide people on how to avail free 
legal services from the District Legal Service Authority, High Court Legal Committee and 
Supreme Court Legal Service Committee and also arranges facility to appear before the 
High Court and the District Courts via video conferencing.

eSewa Kendra Locator



71

H
IG

H
 C

O
U

R
T 

O
F 

TR
IP

U
R

A 
   

   
|  

   
 A

N
N

U
A

L 
R

EP
O

R
T 

20
21

 - 
22

30.

31.

Facility of e-Payment of Court Fees, Fines and Penalties: In the year 2021, 
the Establishment of the High Court of Tripura and the Court Establishments of 
the District Judiciary have been on-boarded in the eGRAS Portal (https://www.
egras.tripura.gov.in/) of the Finance Department, Government of Tripura which 
is a payment gateway of the State Government in order to facilitate the Advocates 
and Litigants to make online payment of Court Fees, Fines and Penalties through 
Debit Card, Credit Card, Internet Banking, UPI etc. The process of integration 
between the Payment Portal of Courts (https://pay.ecourts.gov.in/epay/) and 
eGRAS (https://www.egras.tripura.gov.in/) shall be completed very soon.

Virtual Court for Traffic eChallan Cases: On 10th December 2021, the High 
Court of Tripura has notified the Court of Judicial Magistrate First Class, Court 
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32.

No. 5, Agartala, West Tripura District as the designated Virtual Court for collection 
of online payment of fines payable by the traffic law violators in response to 
eChallan cases. Very recently the Directorate of Treasuries, Government of 
Tripura has created separate office for this designated Virtual Court in eGRAS 
portal and DDO Code for this Court has also been created. Now the High Court 
is in the process of launching the facility of online payment of fines in traffic 
eChallan cases shortly through the designated Virtual Court within the Agartala 
Municipal Corporation Area. 

Technical Manpower at the Office of the Central Project Coordinator (CPC): By 
utilizing the funds released by the Department of Justice and on recommendation 
of the eCommittee, the High Court of Tripura has engaged one Sr. Software 
Application Support Engineer at the Office of the Central Project Coordinator for 
CIS Periphery development and In-house Software development. They have been 
engaged on contractual basis through NICSI (National Informatics Corporation 
Services Inc.) for tenure of one year subject to extension by eCommittee.

     CITIZEN CENTRIC SERVICES PROVIDED BY THE STATE JUDICIARY

1. Upgradation of CIS from 3.0 to 3.2 in all Court Complexes with Data Migration. 
Traffic Challan, Petty Offence cases entry and ICJS module in the CIS NC 3.2.

2. Filing at Centralized Filing Counter and generation of Receipt containing filing 
number.

3. Push bases SMS on filing, registration, listing and disposal of cases.

4. Scrutiny objections through the software and information by SMS.

5. Judgments storing system in the Server, which can be accessed by authorized 
persons from Court or Copying Agency etc.

6. Judgment on Website with search facility with maximum search criteria.

7. Forms for generation of statements, reports and the registers in the prescribed 
format (abiding by the statutory requirement) is made available on intranet 
(LAN).

8. Automatic Caveat Checking.

9. Cause List on Internet (with Searchable Fields) to be made available.

10. Court Calendars is generated automatically.

11. 24x7 current case status through internet is available in the website of the 
High Court.
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13. Daily Orders in the Website.

14. Introduction of CNR facility to fetch records digitally from the District Judiciary 
or any other High Court through the software.

15. Accounting module (in periphery) to take care of expenses incurred and fee to 
be paid. 

16. Audit and Inventory of all machines, materials with their location until 
disposed of.

17. Complete Court Fee structure to be introduced by auto-calculation.

18. LAN based enquiry Kiosk in the High Court premises.

19. Document Filing to be introduced.

20. Justice Clock (Large Video Wall) has been procured and Installed in the 
Registry of the High Court of Tripura which is displaying the daily status of 
pendency of cases in the High Court and all Courts of the District Judiciary 
of Tripura.

21. As a part of its Citizen Centric Service, the High Court will soon introduce 
facility for obtaining online certified copies of Judgments and Orders for the 
litigants through separate KIOSK Machine.

22. The High Court of Tripura has implemented the facility of eFiling of cases 
before the High Court and set up eFiling Helpdesk Counters at the Registry to 
assist the Advocates/Litigants.

23. The Subordinate Judiciary has dedicated VC Cabin which are used by the 
advocates/litigants if their cases are heard through Video Conferencing by 
the Courts. Every VC Cabin has been equipped with a Desktop Computer with 
webcam, mic, speaker etc. for video conferencing purpose.

24. Digitization of records of the District Judiciary by setting up of the District 
Digitization Centre, for which no fund is available at present.

25. Technological upgradation on the basis of yearly audit, for which steady fund 
flow is required to be ensured.

26. Creating a technical response team to attend the hardware or software 
upgradation and assistance to the Judicial Officers and the System, is 
necessary. At present, maintenance is being outsourced through AMC.
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List of hardware procured by the High Court:

Details of IT hardware procurement in the year of 2021 under eCourts Project
Sl. No. Item Name Make and Model Quantity

1  All In One PC
Dell 1000 @7200 rpm GB HDD 64 2 Processor with Stan-
dard Display All in one pc 
Model - Dell OptiPlex 3280 AIO

144

2 Printer HP Laser Mono Computer Printers for A4 paper size 
Model -  HP LaserJet Pro M202dw 136

3 Document Visual-
izer

GLOBUS Desktop Visual Presenters with Full HD (1920 x 
1080) Resolution  Model -GVP-424 10

4 Desktop PC RDP Intel Core i5 10500 8 GB/ 1000 GB HDD/ DOS 
Model - Desk PC 105 2

5 Printer Canon Laser Mono Computer Printers for A4 paper size 
Model - Canon LBP226dw 1

6 Printer
Canon Multifunction Machines Mfm, On Site OEM War-
ranty 5 Year 
Model - Canon MF445dw+ 057H bundled.

12

7 USB Camera
PLCplus USB Camera with Integrated Speaker Phone For 
Video Conferencing System (1280x720 progressive signal) 
Model - PLCUVCVA200

29

8 Network Rack Datarack 9u Rack Enclosures Networking/server Rack
Model - DR-WMSS-09 1

9 Laptop 
Lenovo Intel Core i5 14 Inch Laptop ( Windows 10 Profes-
sional )
Model - Lenovo ThinkPad E14 Gen 2

83

10 AIO
Dell 1000 @7200 rpm GB HDD 64 2 Processor with Stan-
dard Display All in one pc 
Model - Dell Optiplex 5480 AIO

30

11 Scanner
AVISION CCD Integrated Sheet Fed & Flat Bed scanner, 
On Site OEM Warranty 3 Year 
Model - DL-1409B

14

12 Scanner
Canon CIS Sheet Fed scanner, On Site OEM Warranty 5 
Year 
Model - Canon DR-C230

26

13 External HDD WD 2 TB External HDD 9

14 AIO
Acer 1000 @7200 rpm GB HDD 64 1 Processor with Stan-
dard Display All in one pc
Model - Veriton Z4680G

53

15 UPS BPE 1.0/168 (KVA/VAH) Interactive UPS
Model - BPE 1.0/168 (KVA/VAH) Interactive UPS 2

16 UPS
Orion 5.0 KVA UPS
Model - ORION & ASTRA SERIES 5 KVA (1-1) (3-2) VAH 
12000

1
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eFiling Application

     Fund utilization Status of eCourts Project Phase-II:

Fund Received Rs. 16,89,736,36/-

Fund Utilised Rs. 13,78,84,661/-

Balance Fund under 
Utilization Rs. 3,10,88,975/-

Percentage 81.60%

As on 07.03.2022

Balance fund under 
Utilization 

Fund Utilised

Fund Received
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eSewa Kendra at High Court of Tripura

Solar Photovoltaic Power Plants

Justice Clock (Large Video Wall) of the High Court
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In a bid to reduce the digital divide in the era of Digitization and Paperless Courts, eFiling 
Helpdesk Counters have been started at the Registry of the High Court of Tripura to 
assist the Advocates, Advocate Clerks and Litigants to file cases before the High Court 
electronically through the eFiling Portal and for this purpose these Helpdesk Counters have 
been equiped with All-in-One PCs and heavy duty Scanners. These Helpdesk Counters 
are being massively used by the Advocates and their Clerks for the intended purpose. 
Considering the rush, the Registry has also extended one Self-help Counter for eFiling of 
cases with similar hardware setup.
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BEST PRACTICES OF THE HIGH COURT OF 
TRIPURA IN ICT INITIATIVES

1.

2.

Vacancy Monitoring System of the Employees of the High Court and 
Subordinate Courts of Tripura:
The  Software  application  namely  ‘Vacancy  Monitoring System’  
(http://172.17.254.145/hc/Master/default.aspx) has been developed by the in-
house technical team of the High Court for the purpose of process automation with 
respect to maintenance of service records and vacancy position of the staff members 
of the Registry of the High Court and the Subordinate Judiciary of Tripura. This 
software has the facility of generating instant report regarding vacancy position of 
different grades of staff, list of staff within the zone of promotion and retirement, list 
of staff against whom disciplinary action is pending or previously taken, generation 
of QR Code based Employee Photo ID Card, generation of reports regarding financial 
upgradation and other benefits derived during the career a staff member etc. the 
reports generated by this software are placed before the designated committee time 
to time for consideration of recruitment, promotion, pay upgradation etc.

Performance Evaluation System of the Judicial Officers (PESJO) of 
Tripura:
The software application namely, “Performance Evaluation System of the Judicial 
Officers (PESJO)” has been developed by the in-house technical team of the High 
Court to evaluate quarterly performance of disposal of cases by the Judicial Officers 
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3. Online Application System with Integrated Online Payment Gateway 
for inviting paperless application for recruitment to the post of Gr-III of 
Tripura Judicial Service and different posts of the High Court Services:

(http://172.17.254.154/pesjo). This application has been developed with a aim 
to replace manual submission of the quarterly case disposal statements and to 
make the entire quarterly performance appraisal system of the Judicial Officers a 
paperless one where the software itself will calculate the units of disposal of cases 
by a Judicial Officer in a particular quarter and award the appropriate grade as per 
bench mark for disposal. A video tutorial of this software application is available in 
the official Youtube Channel of the High Court of Tripura.

In a first move to go paperless in inviting application forms for different categories of 
recruitment for the Registry, the High Court in association with NIC Tripura State 
Unit took up the project of ‘Online Application Filing System’ for recruitment to the 
post of Junior Administrative Assistant and this system was launched in September 
2020 with facility to submit application fees to the Registry by the applicants through 
different online payment modes like Debit Card, Credit Card, Internet Banking, 
UPI, e-Wallet etc.The software module of ‘Online Application Filing System’ has 
been extended to the applicants through a web-link namely ‘Recruitment (Online 
Application)’ in the official website of the High Court (https://thcor.tripura.gov.in/
index.jsp). The facilitation of this ‘Online Application Filing System’for recruitment 
to the post of Junior Administrative Assistant during the tough days of pandemic 
situation in the year 2020 hadresulted into the receipt of approximately 5,900 nos. 
of online application forms from candidates across the country. This system has 
reduced the workload of the Recruitment Cell of the Registry due to the automation 
process of scrutinization of application forms, generation of Admit Cards for the 
eligible candidates, SMS alert facility for the applicants, generation of roll numbers, 
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seat numbers etc. which hasfurther significantly reduced wastage of time and 
papers. In the year 2021 this ‘Online Application Filing System’ was introduced for 
recruitment to the post of ‘Tripura Judicial Service Grade-III’ and ‘Personal Assistant” 
and was quite successful by reducing the paperwork of the Registry.

4. Justice Clock Web version in the High Court website:

To facilitate the litigants and public in general to access the essential eCourts related 
information i.e. pendency and disposal of cases with respect to the High Court of 
Tripura and its District Courts displayed in the ‘Justice Clock’ from anywhere or 
sitting at home at any time, the web version of the Justice Clock has been launched 
on 3rd July, 2021 (https://thc.nic.in/justice_clock.html). To make effective use 
of database created through National Judicial Data Grid (NJDG) and to make the 
information available to public, large LED Display Message Signboard System called 
Justice Clock has been installed in the High Court of Tripura on 20th March, 2020. 
The Justice Clock installed near the main building of the High Court facing the 
entrance displays statistical information such as institution, disposal and pendency 
of cases in the High Court and in the District Courts of the State of Tripura. The 
purpose of Justice Clock is to bring awareness to the public about justice sector, 
advertising the various schemes of the department and to give status of various fields 
to the public. It also displays the ‘Dos & Don’ts’ of COVID appropriate behaviour for 
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the Court employees, litigants and the advocates visiting the High Court premises 
and the manner of availing the various categories of citizen centric services by the 
public in general. Now, all these information have been made available to the world 
at large by launching the web version of the Justice Clock in the official website of 
the High Court of Tripura.
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5. Dependence on renewable energy by setting up of a 50 KW Grid-
interactive SPV Power Plant at the High Court terrace

The installation and commissioning of a 50 KW Grid-interactive Solar Photovoltaic 
Power Plant by Tripura Renewable Energy Development Agency (TREDA) at the 
rooftop of the High Court is meant to generate solar power to be exported to the grid 
thereby reducing the electricity consumption bill of the entire High Court building.

6. Uploading of digitally signed Judgments and Ordersin NJDG by the 
Judicial Officers of the Subordinate Judiciary
In order to facilitate an important citizen centric service for the Bar members and 
litigants at large, all the Courts of the District Judiciary of Tripura have started 
uploading digitally signed Judgments and Orders in OCR based PDF from 1st 
January 2022 with an aim to provide accessible PDF documents in the public domain 
through the District Courts’ websites. For this purpose, all the 97 Judicial Officers 
of Tripura have been provided with Digital Signature Certificate Class-III USB Token 
with signature and encryption and two years validity in phased manner. At the 
initial stage, w.e.f. 1st December 2020 all the District & Sessions Judges of Tripura 
were provided with DSC Tokens by the High Court and they started uploading 
digitally signed Judgments and Orders in the NJDG portal and official websites of 
the District Courts. Now, at the final stage, all the remaining Judicial Officers have 
been provided with Class-III DSC Tokens and they have started uploading digitally 
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7.

8.

Uploading of digitally signed Memos, Circulars, Orders, Notifications 
of the High Court and Subordinate Courts in the public domain (official 
websites) in OCR based PDF

Record Room Management Software for the Centralized District Record 
Room at Agartala Court Complex

signed Judgments and Orders in the DC CIS NC 3.2 which are accessible in the 
NJDG portal and official websites of the District Courts.

In terms with the Rules for Accessibility as per Rule 15(1)(c) of the Rights of 
Persons with Disabilities Rules, 2017 and the website standard as specified in the 
Guidelines for Indian Government Websites (GIGW) as adopted by the Department 
of Administrative Reforms and Public Grievances, Government of India, w.e.f. 1st 
January 2022 the High Court and the District Courts of Tripura have started uploading 
digitally signed Notifications, Circulars, Orders, Memorandums etc. in their official 
websites in Electronic Publication (ePUB) or Optical Character Recognition (OCR) 
based PDF only. This e-initiative has been taken by the High Court of Tripura as a 
stepping stone to ensure that the electronic documents which are made available in 
the public domain by the Tripura Judiciary meet the accessibility standards.

‘District Judiciary Record Room ApplicationSoftware’ has been designed and 
developed in HTML-PHP as a front-end and POSTGRESQL as a back-end. This 
application basically works on the data of disposed cases available in the databases 
of the District Court CIS NC Version 3.2. Data of disposed cases is being pulled by 
“date of disposal” of the case record. This application has been developed with an 
aim to trace out the physical location of the disposed case record along with rack 
number of the case record in the District Record Room situated at the District Court 
Complex of Agartala city which is the centralized Record Room where disposed 
records from all over the State of Tripura are kept. Moreover, this application has 
been facilitated for generation of a report of those disposed cases which has been 
called for by superior Courts in connection with Appeal, Review or Revision. By 
using this Module in the application, the Record Room staff may give necessary 
data entry of such disposed cases before dispatching the same to the Court which 
has called for that record. The same entries will be reflected in a report if the case 
is searched in query menu.

This application has been facilitated with a separate module for making data entry 
of those cases which were disposed of quite long back prior to the launching of the 
eCourts Project and CIS Application Software in the District Courts. Thus, this 
application is having the provision of adding new case entry for the cases which are 
not available in District Court CIS. With respect to the cases which are shown to be 
disposed of in the District Court CIS NC Version 3.2 and the earlier versions, data 
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may be pulled with all the details from the database of CIS and necessary entries 
may be given in the application. 

9. Uploading of digitally signed Judgments and Ordersin NJDG by the 
Judicial Officers of the Subordinate Judiciary

From 1st October 2021 all the Courts of Agartala Court Complex of West Tripura 
Judicial Districthave started uploading of QR Code-based Judgments in CIS which 
are made available in public domain through the official website of the District 
Court and NJDG. The QR Code is generated through the District Court CIS NC 
version 3.2 and this has been started by the Courts of Agartala Court Complex on 
pilot basis. The authenticity of such Judgment available in the public domain can 
be verified by scanning the QR Code given in the first page of the Judgment by using 
the QR Code Scanner of the eCourts Services Mobile Application. Upon scanning 
that QR Code, the complete history of the concerned case is displayed in the mobile 
app instantly. By attaching the QR Code in the Judgments, an important citizen-
centric service has been started by the District Court Computer Committee of West 
Tripura. Very soon this practice shall be implemented in other District & Taluka 
Courts of Tripura.

10. The official website of the High Court of Tripura is fully compliant of 
the Rules of Accessibility as per Guidelines for Indian Government 
Websites (GIGW)

The official website of the High Court of Tripura (https://thc.nic.in/) has been 
made fully compliant with the Rules of Accessibility as per Guidelines for Indian 
Government Websites (GIGW). This has been done as per the Rules for Persons with 
Disabilities Rules, 2017.
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11. Proactive disclosure of information by the High Court of Tripura in 
digitally signed OCR based PDF in its official website for the public at 
large in compliance with Sec. 4(1)(b) of the Right to Information Act, 
2005

In compliance with the provision of Sec. 4(1)(b) of the Right to Information Act, 
2005, the High Court of Tripura has published suo motu disclosure of certain 
categories of information in its website in digitally signed OCR based PDF in 
December 2021(https://thc.nic.in/Pro_Active_Disclosure_of_information_for%20
publication_F_Signed.pdf ).

12. Android-based Mobile Application namely ‘Live Case Status-THC’ has 
been rolled out through Google Playstore

W.e.f. 1st December 2021, the Android Mobile Application developed by the Software 
Development Team of the High Court of Tripura namely, “Live Case Status- HCT” 
has been made available in Google Play Store in the following link: https://play.
google.com/store/apps/details?id=displayboard.thc.com.thcdisplayboard

	 This Mobile App has been launched to facilitate the Advocates, Judicial 


































































































